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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL

NEW DELHI

0.4. No. 121 |ay 198
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DATE OF DECISION 4,6,19

- . . ’ . er
K. Nanchoye, (2ece - - Fetitiones

—H . D MeGhava keddy ___Advocete for the Petitioner(s)

Lo versaug -
Unjon of Incla,reﬁl:”“ﬁy the Secretary,
Communicaetions, HNew Delal &nd
Respondent

e 3O By e e -

__Advocate for the Responaein(s)

\

™. NQ(DQNVO—]

CORAM :

The Hon’ble Mr. . .3ALASUBLAGAN 14N, MOMB ER (ADMI, )

The Hon’ble Mr. T CHANLRASEKHAL A REDDY, MEMBEL (JUD L. )

1. Whether Reporters of Incal papers may be allowed to see the Judgement?
2. To be referred to the Reporter or not?

3. Whether their Lordships wish to see the fair copy of the Judgement?
i

. . fe
4. Whether it needs to be nirculated to other Benches of the Tribunal?
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IN THE CENTRAL ADMINISTRATIVE TKIBUNAL : HYDERABAD BENCH

0.A,No. 737,91

AT HYDERABAD

4

BETWEEN: -

K.Nanchgra Rao

AND

Union of Indis, rep. by
the Secretary, Communications,
Sanchar Bhavan, New Delhi.

The Director General,
Telecommunications,

© . banchar Bhavan,

New Delhi,

The Chief General Manager,
Telecom, Karnstaka Ciicle,
Dangalore,

K.Bhogesware Rag,
Assistant Engineer,
Dy.T.L,E, Hassan,

Karnataxa,

Counsel for the Applicent

Counsel for the kespondents

~ORAM:
AN ]

HON'B1E

HON 'S8 LE

Hon'ble

Date of Order: 4-6-1992

.+ Applicant,

«« kespondents,

«+ Mr,D.Maghéva Reddy

.+ . Mr.N.R.Devraj

SHKI R.,BALASUBRAMAN IAN, MEM3ER (ADMY ., )

SHRI T.CHANDRASEKHALA REDDY, MEMBER (JUDL.)

(Order of the Division Bench delivered by‘

Shri T.Chandrasekhara Reddy, Member (Judl,) ).
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Mr. D. Madhava Reddy, Advocate for the applicant
and Mr, N.K ., Devraj, IStanding.Couhsei fcr the responcents

are present. Heard both sidés,

5.  OA Nos.1599/87, 1125/88, 1673/87, 2141,

2139/88,1597 & 1671/87 had beén filed before the C.AfT.,
Principal Bench, New Delhi by the applicants who are
similarly placed in all respects as the:applicants in the
pfesent Ca, for the very csame reliefs the applicants have
pfayed for in the present CA, The Principal Bench as per
the Judgemen£ dated 7.6.1991 had allowed all the said

CAs by giving appropriate directions. As égainsf the

said Judgements, the department (Respondents herein) carriec
the matter in appeal by filing Special Leave Petitions to
the Supreme Court. The Sﬁpreme Court-as‘per i;s ofder_
dated 6.1.1992 dismissed the S,L.Ps confirming'thé
Judgements passed by the C.A.T..in the above referred OAs.,
So, as could be seen the Judgement of the C.A,T., New Delhi
dated 7.6,1991, péssgd in the above said CAs had becomefﬂwl

in all respects,

3; when this 0OA céme up for hearing today,
Mr.N.R.Devraj, . forAthe respondents!produced a copy
of-éﬁé_igéfér addréssed tc the Chief General Manzger,
Telecémmunications by the Govt. of Ipndia, Miplof Cbmmunica-

tions, dsted 1,5.1992, It will be pertinent to extract

- the relevant portion of the letter which is as follows:

"In the light of recent Supreme Court decision upholding’
the decision of C.A.T.(Principal Bench), the proposal to
revise the seniority of Telecom. Engineering Service,Gp.3B'

Officers as per para 206 of P&T Manual Vol.IV,.as well as

to frame fresh All India Eligibility List of Junior Telecom
Officers for promotion to Telecom.Engineering Services,

.Group'B* in accordance with said para 206, is under

consideration of the Department.” ‘
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Copy to 1=

1. st!cmtary. Communications, Union of India, Sanchar Bhavan.
Hew Dalhi,

2., The Pirector General, Teleco*mnunications. Sanchar Bhavan,
New Delhi,

3. The Chief General Ranager, Telecom, Karnataka Circle,

- Bangalore.

4., Sri. K.Bhogeswara Rao, Assistant Lngineer, Dy. T.D.G. 'Hasain.
Rarnataka.

Se Gﬁe'cepy to Sri, D.Madheva Reddy, advocate, CAT, Hyd.

6. One copy to Sri. H.,V.Ramana, Addl. C35C, CAT, Hyd.

7. One spare copye

Ren/-
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In view of the szid letter we are of the obinion that the
interests of Jutice would be met by deciding this OA by
giving tne very scme directions that are given in

0A,1599,/87 and batch,

4, In the result we direct the fespondents

to extend;the benefit of the Judgement delivered by the
C.A.T, on 7.6,1991 in 04,1599/87 and batch tb the applicant.
herein &slso. The applicant shall be deem&d to have been |
promoted with effectfrom the dete prior to the date of
prémotiOn of any person who passed departmental examination

subsecuent to the applicants and their seniority to be

revised in TES Group 'B' cadre, The applicant shall also

be entitled to redixation of the pay with effect from the

said date. This order.shai; be implemented within six
monthsAirom the date of receipt of the order, The applicatioﬁ
is .disposed of with the said directions with no d;der as

to costs,
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(k JBALASUBRAMAN TAN) ‘ (T .CHA DRASEKHAKA REDDY)

Member (Admn, ) 3 Member (Judl.)
|

Dated: 4th'June, 1992

(Dictated in the Open Court)






